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MR. DEPUTY-SPEAKER:  The

question is:

“That leave be granted to intro­
duce a Bill to provide lor prohibi­

tion on indication of caste, religion, 
community or region, etc., with the 

name.'1

The motion was adopted.

SHRI D. D. DESAI: I introduce the 

Bill.

CONSTITUTION  (AMENDMENT) 
BILL*

Insertion of new Articles 23A, 23B 

and 23C)

srcrrc (fnrr)  :
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MR.  DEPUTY-SPEAKER;  The 

question is:

“That leave be granted to intro­
duce a Bill further to amend the 
Constitution of India.”

The motion 1 was adopted.
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INDIAN  SOCIAL DISPARITIES 

ABOLITION BILL*

wnm fa* t o  (sRim?) :
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MR.  DEPUTY-SPEAKER:  The

question is:

“That leave be granted to intro­
duce a Bill to provide for abolition 
of social  disparities, casteism and 

removal of educational, social and 

economic backwardness of Harijans, 
Girijans and other backward clas­
ses.” >

The motion was adopted.
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CONSTITUTION  (AMENDMENT) 

BILL*

(Amendment of Article 80)
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MR.  DEPUTY-SPEAKER:  The

question is:

“That leave be granted to intro­
duce a Bill further to amend  the 
Constitution of India.”

The motion was adopted.
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CODE  OF  CIVIL  PROCEDURE
(AMENDMENT) BILL* 

(Amendment of Order XVtl)

SHRI NIRMAL  CHANDRA JAIN 

(Seoni):  I move for leave to intro­

duce a Bill  further to  amend the 
Code of Civil Procedure, 1908.

MR.  DEPUTY-SPEAKER:  The

question is:

*Published in  Gazette  of India Extraordinary Part II, Section 2, dated
2-13-1977.


